CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

AT HYDERABAD.

UaA.NU.1487/96, ; |
-‘.6;{;;;;-é;;;cian: 51412-19
‘éatuaen: """""""""""
M;Uenugo;al'ﬂeddy. ve Plaintiff.
And

1. Indian Space Research Urganisatiaon,
Department aof Space, Govt. of India,
Represented by the Director{Personnel),
Bangalore. '

2. The Administrative Officer,
Personnel and General Administration,
I1SR0, SHAR Centre, Sriharikota.,
Respondents.

Counsel for the applicant: Sri P.Naveen Rao,

Counsel for the Hespondents: Sri K.BhaskaraRao.

COR AW :

. ' HON'BLE SRI R. RANGARAJAN, Member (A)

" Hon'ble Sri B.S.JAI PARAMESHUAR,Mamber (1)
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0.A.1487/96.

(by Hon'ble Sri B.S.Jai Parameshuar,ﬂemh%r(n)

Heard Sri Phaniraj for Sri Naveen Rao for |

applicant and Sri K.Bhaskara Rao for the Responden

The Applicant joined SHAR centre on 8.10.

:ha.

(3.

1387

as Helper-A. At that time he was possessing the puali-

fication of passing $5C which is equivalent to Matricu~

lation. He was Purther promoted as Helper-B8 with

effect from 1.4.1992,

It is stated that while working at SHAR

the applicant kes prosecuted his studies to acquire

ITI Trade Certificate and thus completed the Certi
!

in Instrument Machanic Trade in July,1995. He sy
that he was awarded Provisional National Trade Cern
cate in Ingtrument Mechanic Trade on 30.12.1995 i

a stipulation that National Trade Carti?icate will

issued by National Council for Vocational Training

The applicant submits that the first raspondent had

introduced a Promotional Policy whereina special
review would be conducted to confer promotion on p

who acquired additional gualifications while in sey

ficatae

bmit s

tifi-

th

oe

erscns

vice.

In terms of the gaid Policy, the case of the applicant

was reviewed and he was promoted as Yradssman 'B'

by Office Order No.SCF:PCA:£stt.II1:2.12 dated 3.4

fir ade

.1996,

—



dated 26.5.1981 uhich!provides special review for

The grievance of the applicant is that the
Grading given to him ués not according to the Prom
Policy ani he submittea a representation seeking f
review of his case and ‘to confer on him promotion
the Tradesman Grade.“B*. The said reoresentatlon

consgidered and rejecte@ on the ground that the tra

Instrument Mechanic is not ane among the four trad

ISRO/SHAR as seen from the '
recognised by ReRRRERERE/RX 0.M.HO:ADMN 4 .20(3)

dated 26-5-1981(Annexur%"? to the reply pagje 178)
The aspplicant in squth of his claim for higher
promotion, obtained clérification'from the Governm
Industrial Training InPtitute, ﬁellore where he ha

atudied the said course. It is Btated that the

Principal of the said Institute had clarified that
the guakifRx applicant had undergone full pledgad I

Training Course. However, the case of the applic
I
! :

was negatived by the fmpugned order an the ground

<

gtional
qr

to

uas

ge of
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ent
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ant

that

the Trade for Instrumsnt Mechanic was not recognised

by 1SR0/DOS as Matric Trade.

The applicant relies upon C.M.No.HQ:ADMN :4.20(3)

Para 6.7 of the saidrﬂ.m., deals with equating the
qualifications to ITI Courses.

applicant submits that he has possessed a‘regular

promotion,

Relying upon thaf the

ITI Trade

certificats issued by the National Council for UoFational

ComnAy al 2
Training and therefore, there was no nzead ForLeaaa%%ﬂgﬁ/
ini?R?Awau&RM&aﬁ$F“L
Kfﬁﬂl_aéﬂié§§£égﬂzgf the said eguations.
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The applicant submits that the reguirements

o |

for a Matric Trade or minimum qualification to acouire

admissiun to ITI Course is 55C and the duretioL of |the
S . [

course is tuo years and the certificate uouldes igsued

by the Difector Gesneral of the Employment and‘ﬂrad

Government of India, New Delhi. He submits that

has fulfilled all thesse conditions.

In support of his contention, the,

: )
applicant rslies upon the B.M., dated 26.5.1Qé1.

Para 6.7.2 is relevant in this connec ion

which reads as under:

In respect of trades for which IT1 courses

are not available, gualifications will He treated

as equivalent to Non-fMatric ITI iF‘Fll he

following conditions are satisfied:
: |
(A} Thz certificate in guestion is awarded
by the Oirector General ,of Tpchnical
Education of the Eantra;or Skata.

(8) VII1I Standard is prescribed jas the
Minimum gualification F?r the course.

period of
he work
g formal
ity of
ent, as
ining,

ss than

(C) The formal training is for
not less than 12 months!or
‘experisnce is esquatad, by t
orders of appropriate aptho
‘the State or Central Govsrm
equivalent to the formal tr
such experience being rnot 1
12 months, and J

(D) The appropriate authority epguates the
P certificate to a Non-Matric| ITI.




™
I

The appliﬁant has also filgd a clarification %n re

to the above submission issued by the Principal of
!

Government Industrial Training Instigute, Kellore
by his letter No., B1/Trg./96 dated 25.5.1995
(Annexurs A-y Page 24 to the 0.A.). It is clarif

in this lstter that the Ingtrument Meddanic Trade

gard

isd

in ITIs is treated as Matric Trade for the following

reagonsg:

1. The National Trade Certificate will b

5

issued by the Director General of Employ-

ment and. Training A.P., New Delhi.

2, The minimum gualification is 5.5.C.,
passed to acquire admission into
Instrument Mechanic ITIs.

3. The durstion of course of Instrument
Mechanic Trade is 2 years.

Agofieved by the decicsion of the responden

ts

not to promote him as Grade "B" Tradesman, the applicant

has filed this 0.A., to call for the records relgt
C.M.No.SCF/PCA/RWS/45/96 dated 21.8,1996 and.on tin
bagis to guash or seﬁ aside the decision contained
and conseqguently fo direct theé respondents to reyi

the promotions made by Pros. No. SCFEPGA:Estt.III:

ing tb

therain
su

2.12

datasd 3.4.1996 by placing the applicant in Tradegman=-8

on and from the date of acquiring higher gqualifigstions

with all consequential benefita.




’ : |
The puoint at issue is"whether the ITI I

nstrumant

Mechanic Trade is to be treated as Matric Trade or not?"

It is Por the Departmsnt to decide the issue on t
of various instructions issued by ths Govsrnmznt

and also taking into consideration the other inst

& \
issusd by ths concerned Authoritis chnnected with

sub ject. It is not possible for the Tribunal or

ol U - ‘
to sit in judgment jef tnhe decision of the Departm

Authorities in regérd to equation of gualificatio
of a particular section, category or person. .  He
it is proper to direct the respondents to diéposa

iw representation to be submitted by him with fu

details in accofdance with law. 1f£ on the basis

submissiong made in the acceptabl

He basis

af India
ructions
the

a Court
gntal

ns

nce,
Applicant's
of the/

11

of

€

L4

the/representation of the applicant are sessgimdxky, then

the pmse of the applicént should be consider?d fo

promotion to TradesmanfB with all conseguential

benefits.

2

The G.A., is ordersd accordingly. No

TJAL FA?A?ESHURB, R.RANGAR%
Member{J Member
%\.‘% )—'V/"’ i i
- Qats: _31st Qecember,1998
Dictated in open court.
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TYPED BY . _CHECKED BaY
COMPARED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH HYDERABAD

THE 'HON'BLE SHRI R.RANGARAJAN : M(A)

AND - -
THE HON'BLE SHRI B.S5.JAI PARAMESWAR
- n(d)
DATED : 35\k\1,ﬂcﬁg
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